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of the Arms Act, 1959. [Placed in
Library See No. LT--525/69).
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A copy of the Indian Forest Service
(Pay) Amendment Rules, 1969,
published in Notification No. G. C.
R. 770 in Gazette of India dated
the 15th March, 1969, under sub-
section (2) of section 3 of the All
India Services Act, 1951 [Placed in
Library. See No. LT--526/69].

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following message received from the
Sccretary of Rajya Sabha :

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
1 am directed to inform the Lok Sabha
thai the Rajya Sabha, at its sitting held
on the 26th March 1969, egreed without
any amendment to the Customs
(Amendment) Bill, 1969, which was
passed by the Lok Sabha at its sitting
held on the 22nd March, 1969

PRESIDENT'S ASSENT TO BILL

SECRETARY : Sir, I also lay on the
Table the Appropriation (Vote on Account)
Bill, 1969, passed by the Houses of Parlia-
ment during the current session and assen-
ted to by the President since a report was
last made to the House on the 21st March,
1969.

1..55 hrs.
ESTIMATES COMMITTEE
Seventy-Second Report
SHRI P. VENKATASUBBAIAH (Nan-
dyal) : 1 beg to present the Seventy-second

Report of the Estimates Committee on the
Ministry of Health and Family Planning and
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Works, Housing and Urban Deviopment
(Department of Works, Housing and Urban
Development)--Department of Printing and
Stationery (Stationery Wing).

242

12.55 } hrs.
DEMANDS FOR GRANTS-Contd.
Ministry of Home Affairs--Contd.

MR. SPEAKER The House will
continue the discussion on the Demands
for the Grants of the Home Ministry.
Shri Randhir Singh may continue his speech.
1 request him to finish quickly so that
others will get a chance; he has already
taken seven minutes.

12.55} brs.

[ MR. DEPUTY-SPEAKER in the Chair ]

&Y i fag: (Qga%) Iurege agiay,
# qeal awAT FT W@ ar & foodlt ¥
afaw & sarfeal & faars st gwew
T QE ITY g ET A IE quAw
2187 au A aeg fafaex adew
{ AT *1 4Y fv I AR ATRET 9%

gaeetT W fEar ara

wa @ty & wo T 9@ g
fir faeelt %1 o WET § IFAT w7 AT Q@I
dek @ feeet & w@fd #@ gu
Y femml & gau 9 AT
farg awg & wfafeat & oF @ @@
T AT & IN A A feeeft & wEfd
30-30 &YX 40-40 M qT ¥gY FA N
feam @t § ag @ faeelt & a9 gr oR
AT AREA R QP E | FA A
IR XAF Vodroo I uqar faeeht ya-
g1 A iy wT & @ S ¢ g ferAl
@ gl arel gey adw @A ¥
BoBlo o Fqa iy AT § 1 AN
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fos & @ & 5 97 A Al w T oFm
AT ? 39 IR fHEE AT TEA G AT-
G FY JAA TF WY & | Ig TAT ALY
g & 97 &1 3 gw v P gAY feema
fagi R Al s g Taes @ &
fafreet arga & sfm & gk gt
7 AT |eH F 90T | I AT LaFrag
F A Iq ST FTAw garfaew
T AT ) TR F A g § 1 g
AT T Ararzfeai, g W F -
Mg A gv W gk ag A
fraral # INF F¥feat A1 o fo wo
& A9, ®H F AT AT FIOERAT F AW
¥ F & 3E ATZ @ WAL T FAR
IW R FY I I O FT ATET wqAT
sy & 1 & argm fw fafeee age sq
gigaTs 1 T L9 3 SifF faET
e AT 5w 0F ¥ Fifed) & gy Ararw
BT 2 waraR A | Faoely F z2fE A
gq et feaml F Y Y wfeal &
M TFIER FT F GEGIT FAAT AT @I
g1 oaa @ faeslt & o1 wha A,
gt AadY gy A § ghom &, A
garfaw § 59 # 37 F wH ¥ I@rR-
IEE FT T GHT AT @I g | w4
TgEg T DAl A F I iR
@grami & afm & e -
fafred a7 @R sy o grama & am
W AR 7N A AN A qEeR
Ty % W § 9w ¥ qfcamwweasg
oAt 7EY afrg dFe1 F aRE A A
dar ) @ g Afew g § g, aredrm,
ae% WX g wify wrEawmsden
N aDaes aff 1 W wgEy I

oA & |

O o ® dw ¥ oW F e
wigr o Awr & fag o peggfae W
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HEgeTar § 1HofFo FY TF FAEY qAT oY
39 7 9 gro ufwr arelt &/Y § A
gafg T &A1 FAfeat & woAr feavda
TR AR Fwgm fr v Qi fearzq
FY groeitae far @ia

# ag Y =g 5 Gwr w1 oA wAY
ag 919 § 99 WY a3« four 919 | a7 w9Aw
SR & #T IAFT AT g4 Femras wqww AT
a7 #1§ 3qge 1w <@ fear g afew
ag “[ET” ATA FwGT ) AT |

g9 TAT* ¥ a7 ot grar g, ufadz
g o frews Yag afggda g & Qw
fafree area & sigm fw @7 Bag afa-
wdq @ dfeq fear g & gaw St @
ag W Fza1 agm 5 g F A o=
ge Tl 9Ey &1 AT gl Al SR
gat sfrezgerg & fgrdt | @ A
femr mr & so fgrdy #Y @t WY
FAfar 3 gq gamd. &1 3}y 7
aw® ¥ fqg | agi weedt N TR R,
s faast WY A8 & w9 F@E AT
QA3 T F1 3% F1fAw | & oY Fgar g
i Amaw ferg & fag ag DT a0 81

13 trs.

o g & armee & fao @Y s
qigm ¥R 7g I AFA AT g 0
wr Ardve & |y ®Y aga fawaa @
fFagt ga<d AW Sy AE & FE
gAR uHodio &1 faier war a1 1
G Ay g, A FARATH oA A A ) wgh
& @l wga § 5 ammeae fesgeam w1
ferm @A g A gw @M WA AR
T FQ@ ) A A TEET AT FAT
arfgr | & @ fafaeex g & s
P AR A e ¥ W fs oSN
W A% ¥ W1 FifgQ | JIrAT AR,
Tgt vy ¥ g ardrs geft @ wifE ww



245 D.G. (Min. of

JIZ TT | 98 AT AT F I FQ
21 & v fufreex aga § #gar sgm
f& ag afr grax g & 1 g w1 FEAR
# Iq4T qaee FEY swrar | § gog W W@
£ ag " g% SaA1 e AE) @ fown
AMMAT & | IqreAA AEET, TG TF R
o Fraggar g 1 K wgm 5
R fafaray A1 g quis ¥ IH |
o AT Y 3@ qrd ) g5 aNg FAERS
g o s 3ifey f& ag agi wWid
S Y A 7 ogard fear fFoang
AT FY Aed ) fergearr wEd £
A9 &1 q17 gW ¥ AT HY THFA FV J@T
21 S greErsw A & qg gank fawmw
agi g fweq &1 g9 w7 & | & [EA
g fF e ot dfeaw & geafesw gat &
I AN I AT @@ AR g AT
T 3FATH FT FIW 1T AT 1R |

§ w1zar g fs N famads &1 &8
F 8, JF mrd gurw g, @ W g
3T 1 agi AJT ATF | @@l WA ATQ
AT 21 ug 3 FT AT T QAT §
fag Tm Fagga NF § FHR W
AT A Jrfzd | & [rgm fF o arendy
T gat grdy Aar A mwEa 7 Agl,
arore FraFaisl F ®9 & agi AT 6K
F fHgrma & g9 faar @ AR @
ATHRT, IF FT WA A | AGT F T
arzd & f agt ¥ 9 I AW |

# aar wfgge o faga Fa &
# gawrn wgar § 5 @ fea &m-
A R T RN A et
P Nagnmr A g = AN A
featdw §, I *T AGF 9T AT F T
e w¥ ¥ faacew agi 9t §1 & afoR
W fagu mar a1 1 @ fau wgaT §
ag ¥ qEg g § | A & W ag
wgqE 5 § 5 A fedt INH g }
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ag A FI FT FST ARFI AT &0 F
angm fF ot waT agi I o} fafreex
M I asar & ¥ T §
T1d X AR IT FY 78T FT

MR. DEPUTY-SPEAKER
taken five minutes now.

: You have

SHRI RANDHIR SINGH : May I
take a few minutes more ? You are in a
hurry.

MR. DEPUTY SPEAKER

: He may
continue after lunch.

13.05 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock,

The Lok Sabha re-assembled after Lunch
at five minutes past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
DEMANDS FOR GRANTS--Contd.
Ministry of Home Affairs--Contd.

MR. DEPUTY-SPEAKER : Shri Ran-
dhir Singh, He should conclude in two
minutes. He has taken 17 minutes already.

SHRI S. M. BANERIJEE (Kaupur) : Sir,
no taxi is available.

MR. DEPUTY-SPEAKER : How is it
relevant now ?

SHRI S. M. BANERJEE : Thatis one
reason why members are not able to come
on time.

oft codie fag . wa sgEw A,
o fafrecaga & agm fr ax A
18 ®1€ wfawq fazd oY 396 A fam-
foii @17 39 9T qUA A AW §%.
|19 wWEer sfaee fasmar ar fasfy
Ifae amei & fag 1 Afeq v av g
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fawifoanl #1 o9y gtz A feam )
Fagar§ fFsa ) a9 sma %)
ara @ &g N gfsq aren & §fen afaq
& oA gaedf ¥ MA@
fafreex agE #1 wemdfar @ aga
T &, @ agy e A9 I E
AfFT A ST F foor FEr AW R
& ora Fear § v qg o 99 afaw
9T gATEl & 919 MTFEN Q19 & @rger
FfawT F 9 ford § g o TR F&
AR T FA A Ffaw F3, @
g% g 9wiiz 3

& ag # =Ingar § 5 femmaw wy o0
T W TG | g @G I WL R,
AR BT T aTary 5 aq
e q 8, Freg & IFET A | q@T OO
T A &1 A qmfedl Fez )
qFET AT FT €T ¥ | IqH W EH
wegs 3 |
mq’qﬁ&w‘téﬁazaﬁﬁéoé’roah.ﬁ
ATIA WrEo Yo THo WX HTo fro THo
wIH TR frar &1 AfFT A1 W)
T & o o omre w §, qaER
§ wreR W §, 9T B 2 qgar T
FraNww Yy e gr A § aw
& &, W B A Wy OEERE FT

& gg Wt WA § fe el oxEe
feaml w1 wefafrgoa ¥ feemr @n
afgd | 9§ A0 VUET T, AT
AT, U:ﬁé%ﬂ'ﬂﬁﬁ, qﬂ-ﬁoq‘qc%ﬁo
¥ g FAd v ofeww afae wfaoey
& da @, cf wfame & qwg
wTE, I § A aw wEdt qedz -
fort feart & fasl wifgd | @@
I W W ggaTE @ fe 9T N W gy
it
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gl o AT faafid w1| &
q¥a-q g, a1 HomTLoqNo FT ¥y &, AT
HEH TIHES FT gFET g, gH Q@d &
fF & aga wear FIM A G E 1 F wmRA
g @& aefagl 21 @ sfafadw
fas @ fr &1 & et X famfgal
R faadt §1 @& gl ;A gha-
ard faeet sifgd ot St & gaal w1
faeaY & 1 feerm Q% F s N glaad
w9 & faurfedt w1 &1 st & €t WA
A &Y ST =JIfEd

g a6 WA FT GEET §, T FI
oY ToeITe FAT LS | AY AT ATAR
AR AMNE ) 341 a®r A 77 oTHA-
AA-FAFAA o & | TAHT T FET(AS a
FTA, T FT AT AT I907 |

HAT W SRl 9T HETE &
forg St sreft eetTior gu § 9Tk A B 7g
2 F ¥ gdmafagi qiw @9 aF FIAF
W1 o  Wegww g &
%Y qiw &7 aF $10 w4 faar s
& ST g fr wiedregEa § 6 IR
@ raz § w9 qoAw HE WX 9T AN
vafe st qfadz N @ wafa a@rE
AN &, gurw w1 wE A gfET &
et 3w & T Y QAT & fF W AW
FEE AT N qd F T TEIA
R @ 39 wissh A wafy gig @ w7
it |\ ag w3 s , fagr, @, Efe
gra FE ¥ ¥ Qi 99 9% @O | T@i
werafy YA g &1 WE wafw A
qfaiz & wafs & a9 o A

wifgd |

& wrgr § f6 w Wi Ed
feend | gfaarar ¥ e %zmé’rizﬁrgn
s ANT A gt FWE
gl s & aw 7 ¥ g faran)
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g feedY At qoET 21 mTw @ wrEw
Hgar fgear gd 2

VZT® A 1€ A F1 a9 =¥ I=<
31 a5t ¥ forq oF gfraedt @t § 1w
w1 ¥ fax fgom faay 8, & w997 @
AFT g | & grAIe Fwar § fF g
TE TAH T FI I |

FRR w9 fag A sfawr agi srex
arA aifey | arfad § w8 T Y a9
WET AN AR qg G g ¥ A% A IR
TW@ & AET A9 AT | A AW H
At & fog oF faara ¥ qrfedie &
oY At T, IAF awiA FE aTT, S9N
§ T TEW F3F AT |

g€ Fé & qraw ¥ fow ar Moy a7
IR E f&5 F grE A & qor aA
Y § | AfwT gfw AE F AN oamaw
FIgim £ & a9 78 av TRy &
i FE F agtq gitw o2 d o7 aw
%, TEH) smFEqr W WIOR A
Ifed | W A A & froag T gH
AT § w4 fag w8 2 1 ¥ gEwy wrw
A H A aE A o T wRIE
Tg ot wt §, 7g W q@ @ afgd |

A9 g% JF fear, & amowr ¥@gs
R g

4,

77 SHRI 8. A. DANGE (Bombay Central
South) : It is not very difficult to enume-
fate all the evils from which our country
is suffering under the benign rule of
especiallay the two Ministers sitting opposite
to me particularly my friend Shri Morarji
Desai who wields the finance portfolio of
the country and my friend Shri Y. B.
Chavan who wiclds the danda to support
that order. As to the picture, it is very
clear, The ruling party itself is suffering
from so many evils. And it knows them
very well. So I need not enumerate them.
Even a whip cannot be obeyed in order to
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pilot through a Bill agreed to by the party
itself. That is the kind of absenteeism or
absentee landlordism which the ruling party
whishes to continue in this country.

As regards other things, the State
Governments run by the Congress have 10
fight against the' Central Government run
by the Congress. This was not the picture
twenty ycars ago, and it is really time that
all of us should think why we have con e to
such a pass. Of course, they are doing
their own thinking, but since the Congress
Party rules this country, it is also our busi-
ness to think as to why this is happening.
And when things crack up instead of follow-
ing a democratic procedure, they take recou-
rse to Governor’s power and then topple
Ministries through the Governors which
again are toppled down by some other
people. What kind of order are they bui-
Iding ? I do not understand it. They are
utillising the Governmental and constituti-
onal power to retain the make-up of an
order that they have built and also to
prevent its breakdown. But when it breaks
down in a democratic way, then they slash
down the democratic order by the most
undemocratic use of their constitutional
power. Why is this happening?

I do not want to enumecrate all the trou=
bles that are already there before the House
and everybody has spoken about them.
Take for example, their behaviour with
regard to their own employees. Any diplo-
mat worth his salt would think that his
secretariat at least should be loyal to him.
But the Government employees are bandied
about from place to place; assurances are
given and they are not carried out. Let
alone Government employees; take even
that supreme ultimate power, that is, the
police; discontent is found among their ranks
also and I think about seven hundred or
eight hundred victims are still roaming in
the streets. So, what kind of policy are they
following? 1 do not quite know.

The Home ry is the of
power in onesense just as the Finance
Ministry is the essence of financial and
economic power in another sense. Though
I do not say that the other Ministries may
not share in is the sins, in any case, these
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two particularly deserve the attention of
this House and the country.

When solutions are proposed, why do
they resist them? There are any number
of grievances. Ever my hon. friend from
Haryana that inimitable province or State
from which followed the wonderful phrase
that the Home Minister had coined, namely
‘Aya Ram and ‘Gaya Ram’, has spoken ab-
out them. There are regional drsparities.
All these regions are being Governed by the
Congress. Why does onc region find iteslf
in difficulty against another region or again-
st the Centre? Haryana comes round and
says certain things, then Himachal Pradesh
comes round and says certain things; my
hon. friend Randhir Singh has enumcrated
all of them: I do not, therefore, want to
spend my time on them. Take cven Goa.
It is such a small thing. 1t has remained
a Union Territory. Why can Goa not bec-
ome a State? Why can Manipur not become
a State? Why can Himachal Pradesh not
become a State ? What is it that frightens
Government from giving one additional Gov-
ernor? After all they should enjoy it,
because the more the number of Governors,
the merrier the show. There may be one
Governor and a little Assembly with a little
more power in all these places. They are
producing money and they are viable. What
is viability 7 Shri Y. B. Chavan knows
very well that at one time Maharashtra was
declared as a non-viable arca and, thercfore,
it could not become a separate State. I do
not know whether my hon. friend Y. B.
Chavan okayed it at that time or not; in
any case, hc was for.a bilingual' State first
and then he fortunately came over to a
unilingual State; later on, I 'do not know
what his. position now is: for, having got
that and having found himself in difficulty,
I do not know what he will say now. He
once want to the length of supporting the
Shiva Sena at the beginning. Later no...

SHRI ANANTRAO PATIL (Ahmedna-
gar) : That is wrong. (Inrerruptions)

SHRI S. A. DANGE : ...the two great
Ministers were found to be the fastest runn-
ers in the city of Bombay when the Shiva

MARCH 28, 1969

Home Affairs) 252

Sena was pursuing them. But at that time,
this was th2 position. I do nct know; later
on, they might have changed their views.
It is quite possible. But in any case, when
it was a question of fighting the communists
or fighting the working class, or fighting Shri
Krishna Mecnon, the Shiva Sena was a
wonde:ful ally; but when the latter turned
against them... ...

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : It ig the crcation of my hon. fricnd’s
party. They have put up Shiva Sena as
their creation. It is Dange’s sanstha.

SHRI S. A. DANGE : The Home Mini-
ster would not agree with my hon. friend.
Let him pleasc refer 1t to the Home Minister.

Many of the slogans written by the
Shiva Sena are against me. So, he cannot
say that. The first statement that was over
issucd by the Shiva Scna was against one
party and not theirs. Let them remember
that. Shri Chavan wanted my hon. friends
oppositc to understand the political and
inncr urges of the Marathi people which
cxpressed themselves in the Shiva Scna,
though it might of the fascist type. This
was the thing that they were pleading.

What I was pointing out was this. Why
are these contradictions taking p'ace in a
party which once was very healthy? I
remcmber that in 1937 the point made by
the Congress about the Governors when
they were to take over Ministries. Mahitma
Gandhi insisted that Governor shall ab de
by the advice of the Ministers, and on that
ground they refused to take power. Now,
they have taken the place of the British
Viceroy at the Central and they want to cha-
nge the position, from a democratic position
to an undemocratic position, that the
Governor now shall be supreme because the
Viceroy is either Shri Y. B. Chavan or some
body else; by ‘Viceroy’' I mean the content
of power; the content of power of the
viceroyalty is in the hands of the Home
Ministry. Therefore. the most democratic
principle of 1937 is given a go-by. Why
should this happen? Let me spend a few
minutes on this question. Why are the
structures breaking down and on what issues?
The essence of the conflict is now between
the States and the Centro in the area of
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what is called Centre-State relations. And
this is happening on two counts, namely
finance and police. Take, for instance,
the incident at Durgapur or the incidents at
other places, What question do they raise?
The Centre wants to put its Central police
force in the domain of a State power in
Which they have got their own law and order
police force. Why should there be a para-
Hlel force in a State? Why should the Cen-
tre insist on that? From what does it arise?
Why do they, for example, want to put the
U. P. police in Bengal or the Beagal police
in Maharashtra or the Maharashtra police
in Tamil Nadu or the Tamil Nadu police or
the Malabar police in Punjab and so on?
The reason is that they want the people of
the States to feel that they are being suppr-
essed by the police force of another State.
If the UP police force attack the Bengal
people in Calcutta, what would it lead to? It
would l1:ad to the feeling that the U. P. police
is bad and they are sending their police there,
and the Bengal police is very good, though
the police of every State may be the same.
This is the old tactic of sending the Malabar
battalion of the Army or the Marathi Batt-
alion of the Army in each others areas. At
one time, when Master Tara Singh was fast-
ing and there was danger of his dying and
an upheavel taking place in Punjab, the
finest soldiers from the Marathi battalions
and the Gurkha battalions were sent over
to curb that possibility of a disorder. This
mentality of relying upon the contradictions
between the people or the police forces or
the military forces or the classes of two
different regions in order to preserve law and
order ultimately leads to rivalries and the
worst envies inside this country and enables
these gentlemen to retain their power. The-
refore, the essence of the conflict on police
count arises from that reason.

Then I come to finance. After twenty
years of development, two spheres of finan-
cial development have arisen.  One is the
growth of monopoly, monopolistic industry
and banking, controlled by the Finance
Ministry from the Centre. The other is in
the States, which are left with small spheres
of finance in which they can tax their own
peasants, small traders and . 30 on, and ma-
nage as they like. Today the industrialists
who have sprung up at the local level, regi-
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onal level say that the financial power should
not be only in the hands of the Centre.
Therefore, the concentration of monopoly
finance must be disintegrated, decentralised
and the gains of monopoly and all capital
development should be shared. Therefore,
from the States also such demands are

rising.

One reason for this conflict lies in the
capitalist development and in the excessive
concentration of financial power at the
Centre, which is used in order to build up
the monopolics, and that is why when the
conflict came into the open it became known
as Chandrasekhar versus Morarji Desai.
What was the essence of that conflict? The
essence of that conflict was that today fina-
nce is monopolistically, bureaucratically
controlled from the Centre which inhibits
the development of the regional forces.

Therefore, the demand for decentralised
finance is certainly a demand which is just-
ified and 1hope the Home Ministry will
move in that direction. Bccause of tech-
nological rcasons, economy cannot be decent-
ralised in a capitalistic country which needs
a high rate of development; so, the all-
India development plan will have to be cent-
ralised. But then the question is excessive
concentration of bureaucratic and monopoli-
stic finance in the hands of the Centre lead
ing to the starvation of the rightful ambiti-
ons of the region remains. Therefore, the
conflict is arising. So, if you do not reso-
lve the Centre-State finance question, it
will ultimately lead to stagnation and confl-
ict of the worst type, both in the economic
sphere of development and reflecting itself
in the political sphere.

Therefore, my submission is that the
proposal of Shri Namboodiripad for establ-
ishing a Council of States in order to dis-
cuss these matters should be considered. Of
course, 1 do not say that all the non-
Congress Government demands should
be supported by the non-Congress parties

and all the Central demands should
be opposed.  Because, suppose we try to
decentralise the Central finance. What is

there common between the Madhya Pradesh
Ministry led by the Raja Mata or Shri D.P.
Misra and the West Bengal Ministry led by
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Shri Ajoy Mukerjee and Shri Jyoti Basu?
On the question of finance, if we decentra-
lise finance and share it with them, the
share of the finance of higher order in
Madhya Pradesh will be used, I do not
know for what, may be used by the Home
Minister there for suppressing the minorities
and if the Minister belongs to a particular
party there having views, say, of the Jan
Sangh or any other type, it may lead to one
development; the same fiance in the hands
of a Finance Minister like Shri Ajoy Muke-
rjee in Bengal, assisted by the other partics,
may lead to another development. So,
making common cause with anyone is not
our viewpoint nor is it the main viewpoint,
that all non-Congress Ministries should
combine to conf.ont the congress Minis'ry t
the Centre. Non-Congress Ministeries that
were there in many of the States like Mad-
hya Pradcsh, Haryana or some other States
are birds of the same fcather with the
Congress they are like the Congress Minis-
try at the Centre.

Therefore, it is a question of democratic
alignment on the question of finance, as
against burcaucratic alignment on the ques-
tion of finance; the democratic financial
powers. the financial affairs, of the States,
being discussed democratically and applied
and spent democratically, as against the
"monopolistic capitalism, the monopolistic
pulls and pressures at the Centre, which
control the whole national economy ina
bureaucratic way. This is the real evil
and the real cause for the financial scandal
that is there, for the financial discrepancy
that is there and hence the demand and
urge from the States for decentralisation of
finance.

Another reason is, when the various
capitalist parties in the country started mov-
ing about for sharing the development, they
thought that agriculture is a minor thing
and what should be Centrally controlied is
industry and monopoly finance. Therefore,
all the major taxes and all that were kept at
the Centre and small little sphares lik agric-
ulture, land revenue, were given to the
States. Now the capitalist financier has
developed agriculture and large-scale agric-
ulture has come into being. Shri Chavan’s
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province or my own province in an example
of it; Punjab is ano:her example ofit: so
also Andhra. So, when they rose up from
low levels to high, the big capitalist financi-
ers started taking interest in tractors, oil
engines and so on to improve agriculture. 1
am not decrying that development. But,
then, the conflict is not always healthy.
These gentlemen themselves want to build
up capitalist finance, capitalist farming on
the basis of higher technique or by grabbing
land and putting down the wages of the
landless labour or the poor peasant.
In such a conflict, we certainly cannot
stand by the side of those regional or State
Governments who want to fight with the
Centre to get more share only in order to
develop capitalism in agriculture, in order
to beat the agricultural labour or the work-
ing class. Therefore, it isnot a question of
siding with everything that the State demands
in order to weaken the Centre. It is nota
question of weakening the Centre or streng-
thening the Centre because in a modern
capitalist State, the Centre has to remain
and in a federation like this. of multi-lin-
gual States, there has to be the Centre
which does not lead to the development of
converting a federal Constitution into a
confederal Constitution. In a confederacy
of warring States, perhaps, Andhra against
its own parts in Telengana or Andhra again-
st Maharashtra or Maharashtra against
Madhya Pradesh or all that, when the
question of sharing the Centre’s finances,
the total accumulated wealth and the pro-
duce of the country, will come, the various
regions will start fighting among themselves.
The regional disparity is enhanced by mono-
po'y development thorugh regional disparity
is also inherited from the past. To overcome
that has been inpossible for the Centre.
Why ? It is because the Centre has allowed
itself to be dictated by the Birlas and the
75 monopoly houses. Therefore, High finan-
co flows Calcutta and Bombay in spite
of the fact that the two places have got the
highest concentration of industry and capital.
Why does finance flow there ? Why taxation
is made like that ? Why is petrol duty
unnecessarily raised ? Is there any reason ?
If you were to reduce the price per barrel
of imported crude--we are paying 8 cents
more than what Japan and Pakistan pay-you
would not have been required to raise the
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petrol duty and harass these bus-walas and
taxi-walas and makc them go on strike.

You see this international relationship
in the mattcr of price. You are paying more
price per barrel of imported crude than
what Pakistan and Japan are paying to the
same foreign companies. Why does not the
Finance Minister or the Home Minister take
up the question within their own spheres
to see that this discrimination against the
whole country and its transport operators
is stopped and no more duty is imposed
here and tie price of per barrel of impo-ted
crude is brought down ? 1do not want to
bother you with figures. They arc with me
here. We pay 136 cents to the oil companies
and 128 or so is paid by Pakistanis Do
you know this ? why is it not being chan-
ged ? It is because the pull of the oil mono-
polies with the Finance Minister is so great
that he cannot deny their demands. He will
pay their price and make us pay duty hcre
and that duty will attac even my hon. fricnd
from Ha yana whcn he puts an oi. pump
in his farm. Every farm s in danger. Why ?
It is becauss of the duty. And it is because
they surrender to the oil companics, You
gentlemen of the Congress party who have
the majority are surrendering to them ? Why
don’t you resist when someones ay **1 will
rule this way or I resign”. You should have
thciguts to, say, *‘Please go; the country can
do without either present dictators or would
be dictators.” The Finance Minister has not
got the guts and the vision to see the prob-
lem. Therefore, there is total confusion, State
aganist State pariy against pary, theirown men
against their own men, Governors against
clected Assemblies, and all this is happe-
ning because they observe one principle,
that is, the principle of the thieves’ kitchen,
that all of them will support the monopolies
and if the monopolies fight, then those who
have the biggest pull among their own party,
that monopoly wili win and others have to
resile. What is the race ? Whether Birlas
will have No. 1 or Tatas will have No, 1.
This is the race. On that basis will be, deci-
ded whether Mithapur project will be
sanctioned or not. 1t Birlas pull says, “Don’t
sanction'’, Tatas pull says, *Please sanction".
Then the whole Ministry goes running about
to find shelter behind the technical report
of the particular scheme. Do they apply
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such standards to hundred and one other
such schemes ? They don’t, In that race,
they lay their own services at the disposal
of the monopolies. In order to make win
either the pious Birlas with their Hindu tem-
ples or Tatas with their charity--they race up
und down. This country is subjected to this
because of one reason and that is that you
arc in the service of the monopolies and,
therefore, even the small entrepreneurs, the
middlc entreprencurs, even in your own
party, have to quarrel. Even agriculturists
voting with the Congress have come to
quarrel. Ultimately there is no other solu-
tion, and we who come up as democratic
forces in the States arc bound to clash with
you. Why not ?

Mr. Jyoti Basu is a Home Minister. Mr,
Chavan is also a Home Ministcr. Who is
superior ? Mr. Jyoti Basu is superior be-
cause he stands on the side of the working
masses. So long, in Durgapur, in the mining
area, the police supported the INTUC union,
the police supported the mine-owners, the
minc-owners who would not even translate
thc Wage Board’s award into, practice; so
long not one of th:m was arrested. When
the miness® union protested, hundreds of
them were arrested Why ? Now Mr. Jyoti
Basu, as the Home Minister, standing on
the side of miners will not allow the police
to be used in order to beat the miners and
save the minc-owners. But you, as the Home
Minister at the Centre, in the service of the
monpolists, tried to send them the Central
Reserve Police. Armed police, U. P. Police,
security force. To do what ? Why do thz
two police forces of the same country
clash ? That was becausc you put your poli-
ce against the workers and we put our police
in defence of the workers and we are going
to do it. The essence of the wholc relation,
the essence of the whole system is that a
monopoly of the capitalist order is built by
the Finance Minister and a terrorist regime
against the working class in fovour of the
capitalists is built by the Home Minister.
That is the essence of the conflict.

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur) : Durgapur is a State project. There
is no monopoly... (Interruption)

SHRI S.A. DANGE : Monopoly finance
is using Durgapur to disrupt its production.
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What do you know about. it ? (Interruptions)
I know you arc ready to purchase thecm
cheaper when they go in losses and you are
helping by their mismanagement. That also
I know.

SHRI ONKARLAL BOHRA (Chi'tor-
garh) : Is he spcaking on Finance Ministry’s
demands or Home Ministry's demands ?

SHRIS. A. DANGE : It is a joint
conspiracy between Home and  Finance
One cannot move without the other.

=t gzd fazrQt mwaay IqTTET
HEISY, S1TT T AT ST & aY A uF
qaTq 13 | IE R snfy ag S F1oAm
faar & 1 ot sfr 3 & 9aT wRw A
gfT| F1 FITT-FF F@T E, T FHEAIE
T ggSazAg 2 7

SHRI S. A. DANGE : Even if that word
is there, it only means, not of that Statc I
do not know if he has used that. Mavbe,
you may be saying from thc news-agency
report, [ do not know./Interruptions) Nobody
would call it foreign, especially a police
belonging to U. P., on the Gangetic plains;
how can it be called foreign  ? Whether he
has called it or not, T do not know. But it
cannot be called ‘forcign’. It beclongs to the
same country. Even if we shoot each other,
w: shoot with our own bu'lets. What I want
to say is that you should not have all the
bullets. That is all. The trouble is this. You
want to retain all the bullets in the hands
of the Governors. Plcase allow the elected
assemblies, the democratic people, also to
have some of them in order to counteract
the conspiracies of these Governors who
are your people. After all, your Governor
exercises his own brains. In fact, Governors
are appointed af.er they lose that commo-
dity. When there is nothing else for the
men to do any thing any where, they are
sent as Governors. Here I do not mean the
incumbent you might be sending for West
Bengal. He may be an amiable man, with
brains; you migbt be seading him, I do not
know...
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SHRI S. M. JOSHI (Poona) : I thought
you were making a point ..

SHRI S. A. DANGE : I was not making
any reference to any rumour or whispere
about the Governor for West Bengal

SHRI BAL RAJ MADHOK
Dclhi) : That is a suggestion.

(South

SHRI S. A. DANGE : Maybe, for the
first time, there may be a change in sending
an intelligent  man for West Bengal. 1 do
not know. I am not condemning all Gover-
nors as unintclligent men. But generally
the policy followed is this. When a man
is not found useful anywhere, you send him
as Governor . (Intcrruption)

SHRI BAL RAJMADHOK : As a
fellow travcller, he may be intelligent ...

SHRI S. A. DANGE :
of West Bengal and Keral
might be.

In the company
masses, they

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Now you deserve
to be a Governor.

SHRI S. A. DANGE : That shows how
hopeless he has become in maintaining his
position. If I am a Governor, c¢ven an
unintelligent one. in the company of the
Governments of West Bengal and Kcrala.
1 think, I will do better than what you are
doing at the Centre. In any case, thatis
not the point. The point, is this. Will the
Home Minister accept the proposal of
establishing and recommending to the Presi-
dent the establishment of a Council ? I do
pot want to register many grievances. My
central grievance is this, that monopoly
rule should be destroyed along with the
police power and all that power which they
are usiog to support it. That should not
be used. That is all; that is a simple point.®

-As regards the illustration why should I

spend time on giving illustration ? They
know that very well. The debates in the
‘Working Committee and Parliamentary
leak
out and-which appear in the Press, are
enough material. Enough side-tracking is
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done. And, the one question which my hon.
friend Shri Yashwantrao Chavan said here,
the moment he came, was this.What did he
say ? It is possible, he might have forgo-
tten. It was the ‘Princes’ We heard then
about the Princes, about the Privy Purses of
the Princes and the whole  country was
whistling with that problem. But. do we hear
anything about it now ? No. They arc ex-
perts in side-tracking  things At that time
cverybody though' that something is coming,
because they talked of Princes, Princes and
princes alone. Now, the princes themsclves
are running several of these Ministries, apart

from what ministries ar¢ run by them at
the Centre, Here it is a different matter.
I don’t think the Aviation Minister is
opposed to  having his cstates abolished. 1
dan’ know  because, he s already in the
air: so he does not mind about his car-
thly estates. He can afford to be philoso-
phical, Sir. But, look at this thing. The
princes question has now vanished comp-
letely and now when one Rajamata has

dished them in Madhya Pradesh again now
they are thinking of what to do. There is a
princes group inside them. They say. if
you touch us we are out. And then what
happens if they are out ? The Congress be-
comes, minority ! And what happ:ns to this
side ? Then of course they will enjoy the
joke here also. Not that immediately the
picture of our side will be so good. T don’t
say that. But, we will be better than
you. That 1 can assure you. Because,
my idea and slogan is that if some
of the nicc gentlemen in the Congress, as
they have broken away in Bengal or in other
places, come over to the opposition side. we
can really from a Centre-left coalition Govern
ment. I don’t say socialist government or
communist government, But they may not be
willing for that. What we are thinking about
is a democratic government. In fact, I am
saying, if they want to have a solution for
all these problems, to solve all these contra-
dictions, they themselves should propose,
for the sake of this country, re-formation of
a Government which will be based on the
left and democratic forces in Delhi. But
they mever think that, unless they are for-
ced by some fight or agitation or gherao or
something clse. Now, gherao is something.
Somebody here suggested ‘make them iHe-
gal’. What is legal in this country today is
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also a qu:stion. Even asking minimum wage
is illegal. You immedia'cly turn him out.
So, what is Iecgal ? I don’t know. And, if
gherao is illegal, I cannot help it. It isa
traditional weapon and gives some results;
not always good results, but sometimes it
does give good results. It should not be
illegalised. My submission to him is, please
give up all this ambition of side-tracking
things by proposing this movement or that
movement. Please remember  the Princes
again. What about thcir cstates ? What
about their lands ? I had becn to the state
of onc M. P. herc; 1 went recently. Thou-
sands of acres of forest lands arc given on
a nominal rent of Rs. 100 or Rs. 10 or
Rs. 1,000 and the possessor is making merry
with those forest lands and making merry
with a forest of controversy arising in
Madhya Pradesh in which the Deputy Home
Minister is also sharing. Why are forests
given ? Because cither she was a princess or
something like that Why ? Nowhere it is
done like that. The national wealth is being
squandered and it is being kept in the hands
of these princes or their survivers. They
shed their names perhaps. But  they rctain
the economic power and that power militates
against the growth of rcal economy in this
country. The power of the monopolics you
have built up militatesagainst real democracy.
The power of the forces you arc using agai-
nst democracy militates against the develop-
ment of the country. Therefore, my appcal
is this--they are all beyond appcals now--
namecly, not to dcal in this commodity of
side-tracking. The princes question is now
in the back row. Now thc question is of
Centre versus States. Then the State Police
versus Central Police. My submission would
be this: Please call a conference of all these
State Ministers. Even on planning they
cannot come to an agreement—whether it
should be an the basis of population or on
what. There is no principle, and the Plan
itself is subject to monopoly pulls. Industry
goes where industry already exists.

I bave no time and I shall be concluding
soon. Take the recent incident in Madbya
Pradesh. A big house of the Birlas--they are
always baunting you and they are bound to
haunt youe.was refunded octroi duty of
several lskhs  of rupces. The man is just
outside the boundary of the town where he
managesit. When duty was charged to him
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by the Government, the legal head of the
Department advised that the duty be refun-
ded. That came out in the proceedings of
the Assembly. That Legal Adviser of the
Government was in the pay, as legal adviser
and retained by the Birlas. This was admitted
on the Floor of the Madhya Pradesh Assem-
bly. What steps have you takea to fire that
Legal Adviser or to fire that Ministry or to
fire Mr. Birla for using these methods in
order to get several lakhs ? Have you done
it ? Instead of doing that...

SHRI S. M. JOSHI : If they fire Birla, it
will backfire on them.

SHRI S. A. DANGE : It will front-fire,
Why do you say ‘backfire’ ? Birlas have
said that heads will roll if they touch them.

SHRI Y. B. CHAVAN : He was the
Advocate General of the SVD Government,

SHRI S. A. DAGNE : Your gentry, Raj-
mata Rani Vijaya Raje Scindia is your
gentry, not ours.

So, sir, this is one grievance. Why did
not the Home Minister interfere ? Why did
not the Law Minister interfere ? Because,
they are tied down to them. If you want
to save this country, then that tie.up will
have to be broken and if that cannot be
broken, then this Government will be broken, -

SHRI ANANTRAO PATIL (Ahmed
nagar) : Mr. Deputy Speaker, Sir, I have
to thank you for giving me an opportunity
to speak immediately after Shri Dange spoke.
Being a senior politician and Parliamentarian
from Maharashtra, I was expecting something
better and something else from Shri Dange.
But unfortunately, Shri Dange dis: ppointed
not only me, but the whole House. 1 was
thinking to myself: What is wrong with Shri
Dange ? He is not the Dange of 1946 or
1952 or 1967. Something is wrong with Shri
Dange. It might not be due to his physical
allment. dut due to some political ail-
ment. His Communist Party is a disintegr-
ated Party, more disintegrated than - the
Congress Party. There are Right Commun-
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ists, Left Communists, Iefts in the Left
Communist Party and Rights in the Right
Communist Party. It is very unfortunate that
he is not able to keep his house in order.
He is pot in India or Bombay. He is outside
India. This great leader made a passing refe-
rence to Shiv Sena. I was expecting an anal-
ysis of Shiv Sena from Shri Dange who is a
representative from Bombay. But Shri Dange
does not know the composition of Shiv Sena.
I always criticise Shiv Sena because I do
not agree with its objective or functioning.
I do not justify their action. But Shri Dange
is angry with Shiv Sena because Shiv Scna
has thrown him out from Bombay labour
unions. The Communists and SSP are no
more with the labour movement in Bombay.
That is why Shri Dange gets angry with
Shiv Sena When the city of Bombay was
being burnt or raided, where was this repre-
sentative from Bombay ? Where was he at
that time ? Nobody from the Communist
Party or from the SSP came out of their
house and went to the streets and tried to
pacify the people. I challenge Shri Dange
and his Party. If they have any hold in the
labour areas in Bomnbay, let him fight the
election in Bombay. I challenge even Shri

George Fernandes. When the Bombay city
was burnt down, these people were insliga-
ting workers to go on strike. That was their
patriotism.

He made a reference to Shri Chavan
saying that Shri Chavan was associated with
the Shiv Sena. This was not only a wrong

~approach but a gross injustice to Shri Cha-
van. It was Shri Chavan who first openly
condemned the Shiv Sena; he not only con-
demned it, but called it a fascist organis-
ation which will harm the cause of Mahar-
ashtrians. But I may say that this conde-
mnation of Shiv Sena or calling it a fascist
organisation or banning it will not solve the

- basic problem.

The basic problem to be solved, on
which the Shiv Sena was founded, its aim
and object, still remains there. The Shiv
Sena was founded because they wanted to
give employment to the Maharashtrian peo-
ple. That was the limited objective of the
Shiv Sena. But as they failed to secure this
objective, they thought it better to act with
some political motivation raising up some



265 D.G. (Min, of

issues by which they could gain strength.
Thus they got this border dispute between
Maharashtra and Mysore as a political issue
by which they could get strength in Mahara-
shtra,

In the Bomby municipal elections, the
Shiv Sena secured quite a good number of
scats. The Communist Party and the Samy-
ukt Socialist Party could not.

SHRI KAMESWAR SINGH (Khagaria) :
So he agrees with the Shiv Sena.

SHRI ANANTRAO PATIL : No, I do
not. I do not justify their action. But [ am
going to expose the mistake and blunder
Committed by his party.

This question of unemployment in Mah-
arashtra for the Maharashtrians is a very
serious one. We cannot ignore it. The House
will be surprised to know that every day
about 3,000 people come to Bombay from
outside--that is, 1000 families per day—for
bread. Out of these 3,000, nearly 2050 bel-
ong to outside of Maharashtra. To give
them shelter, drinking water and sanitation
facilities, is the responsibility of the Bombay
Munic'pal Corporation and the Maharashtra
Government.

It is all very nice to say that Bombay
belongs to the whole country and not to
Maharashtra alone. But if an educated une-
mployed man from Maharashtra says ‘Bom-
bay City belongs to me first, then to Maha-
rashtra State and then to the country’, 1 do
oot think he is very wrong. This young man
from Bombay or Maharashtra has not got
employment in any of the industries in and
around Bombay.

By way of example, I will quote from
the latest issue of the Maharashtra Times
(dated yesterday, 27-3-69) where a survey
made by the Labour Department of Maha-
rashtra says that during the last two years
in the area between Thana and Belapur,
out of 4,000 persons employed, only 300
are Mabharashtrians. E_ven from darwan
(gate-keeper) right up to .the , executive,
all are non-Maharashtrians. This is the
basic problem which cannot be solved by
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only condemning the Shiv Sena or giving it
galis. The problem is not going to be solved
that way. When out of 4 000 only 300 Mah-
arashtrians are employed the younger gene—
ration is not going to to'erate this state of
affairs. Even in the case of the 50 gate-kee-
pers recruited, only one was taken locally.

The local people were given an assur-
ance by industricalists that their men would
be taken into employment on the basis of
priority. 5,000 families have gone out of
their occupation of agriculture because the
lands were taken over by the industrialists.
But nobody is absorbed in the industries.
This is the problem which has given rise to
the Shiv Sena. If we all the political parties,
the State Government and the Cen'ral Gov-
ernment are not going to pay attention to it
and do what is needed, I am afraid this
problem is going to grow more serious day
by day.

The other thing is about the boundary
dispute between Maharashtra and Mysore.
The Shiv Sena started an agitation on this
issue But the political parties in Maharas-
htra and Mysore are not prepared to say
anything or do anything about it at the pre-
sent juncture. Thc Mahajan Commission
report is there.

SHRI S. M. JOSHI : Where is it ?

SHRI ANANTRAO PATIL : Put in cold
storage.

It is the most absurd recommendation
made by a Commission without any princ-
iple, with all sorts of discrepancies in it. If
the Central Government are not going 10
take any step for the implementation of the
some of the recommendations which are
acceptable to both Maharashtra and Mysore.
Why should this sort of climate be allowed
to continue ? During the ast thirteen years,
people in the border areas are suffering from
so many hardships such as lack of educat-
ional facilities, agricultural development, ete.
The Central Government is not taking any
initiative at present and some people. some
parties and even some Members of the
Government are enjoying what is happening
and the Home Minister is being hit on both
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sides. T urge on the Prime Minister and the
Dcputy Prime Minister to take the lead and
ask the Chief Ministers of Mysore and Mah-
arashtra to it together and find out areas
of agreement along with  Mr. Nijalingappa
and Mr. Chavan. People are tired and frus-
tration is  sctiing in. It is this frustration
which gives a handl: to Shiva Scna among
the Maharashtrian people. The Sampuran
Maharashtra Samiti’s supporters Mr. Dange
anl Mr. S. M. Joshi did not utter a single
word about it. I was cxpecting something
from Dange when he spoke. He could not
spcak because that party is alrcady cracked
and he did not want it to crack further.

About the UPSC 1 want to say only one
thing Let them have examinations in Hindi,
or English or the regional language But the
Commission gives publicity only through the
big English ncwspapers Many colleges  are
coning up in the rual arcas. Why cannot
they pive  advertisements in the regional
languages published in the district. This is an
injustice to the young men receiving  educa-
tion in rural areas and it should be reme-
dicd.

SHR1 S. A. DANGE : I want to make
a request to the Home Minister through you.
Long ago he had promised a Government
solution to Belgaum-Maharashtra problem,
In the concluding speech of this debate, 1
request him to put that solution before the
House.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode): Mr. Dceputey Speaker, Sir, 1
rise to participate in the discussions on the
demands of the Home Ministry. I am beh-
olden to you for the opportunity given to
me. It is a matter of grave concern that the
Home Ministry has to a large extent failed
to maintiin peace in the country or give
s:curity to the people. In the opening para-
graph of the report of the Home Ministry,
it is said that the duty of the ministry is
mainly to identify and remove the
causes of friction--communal, linguistic and
regional. But the fact is that this Ministry
has sucteeded in neither- identifying nor
removing the causes of friction On the other
hdnd matters stand aggravated today.

Before 1 go into the question of comm-
unal riots and the consequent feeling of
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insecurity, by the biggest minority in the
country, namely, Muslims, I should like to

deal briefly with two other very pressing
and important problems which arec causing
anxiety.

Firstly, Sir, regarding Ccntre State
rclations I would demand of the Home
Ministiy not to have a rigid view of things
in view oi the changed situation and try
honestly to understand and  appreciate  the
opposite point of view without attributing
motives. In this connection the reported
of the Prime Minister Shrimati Indira Gan-
dhi, to convene. a conference of the Congress
and the non-Congress Chief Ministers  is a
step in the right direction. The Centre must
also take a genzrous attitude towards the
solution of the problems facing the Sta‘es
by financing their development plans which
will go a long way in reducing foreign depe-
dence and solving the unemployment pro-
blem. It must not be forgotten that many
States carn a very large amount of forcign
exchange and their claims for a proper share
in the same cannot be ignored. I fecl that
the establishment of State Councils, as sugg-
ested by the Chief Minister of Kerala, will
go a long  way to resolve many problems
that figure frequently in day-to day admini-
stration. | feel that this suggestion necds
very serious consideration.

Sir, the language problem can be
solved only by goodwill and by creating
an atmosphere of mutual confidence.
It  would be extremely unwise to
force Hindi on unwilling people because it
will ruin all the dreams of national integra-
tion. Unfortunately, the attitude of the
Hindi-speaking friends has not been such
that would remove the fears of domination
of a section of people through the language.
If English continues to be thc link language
until Hindi comes to be accepted by all
people of the north and the south, not only
friction could be avoided but equal oppor-
tunitics could be guaranteed to all sections
of the people in the country.

At this juncture, I cannot but deprecate
the unjust and unfair treatment meted out
to the Urdu language by the Government,
forgétting its cultural heritage and also ign-
oring that‘lt is the symbol of national unity.
Several Historical memoranda have been
présetted whd uhtitig démunds bave been
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mgde to give Urdu its rightful
this just and democratic demand has
been so far conceded.

Sir, now coming to the problem of riots
and the conscquent insecurity 1 must
emphasisc here that 1 am deeply shocked at
the ferocity and frequency of the communal
riots. I feel ashamed to point out that beca-
usc of these Muslim killing and concerted
plan to cripple them economically, not only
the integrity and progress of the country is
at stake but our image also stands tarnished
throughout the world and particularly in
the Middle East, and this was felt by me

personally  during my  recent visit 1o the
Middle East.
Sir, in the recent times, communal riots

have taken place at Cuttack., BRalrampur,
Veraval, Titagarh, Pupri, Agra, Indorc and
Hubli and in many other places. At all these
places. the riots  have been planned and
organised and the Muslims have been  subj-
ccted to all sorts of atrocitics and they have
been economically cripplcd and thrown on
the strects, having lost everything, their shops
and their homes either havinz b:ea burnt
or looted. At Veraval, in addition to loot,
plunder, arson and killing, the mosques
and darghas havc been particular targets of
attack. The Minara nasjid, the Jumma
masjid, the Nagina masjid and many other
mosques were attacked. The holy Quaran
was burnt and electric fittings were  destr-
oyed. At Cuttack. though the riots and large
scale destruction took place in November,
1968, the Muslim minority is still being sub-
jected to torture, particularly after the bomb
incident in January, 1969. All prominent
businessmen, advocates and Imams of mosq-
ues have been taken iato custody and still
they continue to be behind bars. Over and
above they being suubjected to a sort of
social boycott by the fascist communal
clements.

The report of the Home - Mininstry for
the yoar 1968-69 makes a very sad reading
when it says at page 71 :

“Caompared to 1967, the year 1968
witnessed an increass in the gumber
of communal incidents. As against
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209 communal incidents in 1967, there

were 331 in 1968 ™

What I would like to emphasise is that
in a year of 365 days there were 331 riots.
That means there  has  becn one
communal riot every day. It is shocking and
heari-breaking, to say the lcast.

Permit me, Sir, to quote also a few lines
from an article in the Secular Democracy
Annual Number written by Mr. Girish
Mathur. He says;

communal disturb-
bloody. morc
during nine

“What is worsc,
ances are now  more
ferocious than  before:
years between 1954 and 1960. the
number of persons killed in the com-
munal riots was 316 but in 1967 alonc,
as many as 301 persons were  killed,
and in the first six months of 1968
the number killed exceeded the fig-
ure in 1967

All this goes to show the seriousness and
gravity of the entirc problem. It is with a
decp sensc of grief that 1 say that in casc
effective and proper action is not taken and
the situation is not brought under control,
our country will be ruined.

Sir, no doubt the Integration Council
was reconstituted in June 1968 and the Rag-
hubir Dayal Commission also was appointed
to go into certain major communal distur-
bances of 1967. But, unfortunately, if onc
has not been very much successful, the
other has completely failed. So far as the
Integration Council is concerned little  has
been done so far to check the comm-
unal disturbances, and their recommenda-
tions have not been fully implemented. As
regards the Raghubir Dayal Commission,
whose report has been made public recently
it has failed to do justice to the purpose for
which it was appointed. The report, I am
afraid, will create more friction and do harm
to the cause of national integration.

The Muslim minority had been disapp-
oiatment whea tepresentation was  denled to
it at the. National Integration Council and it
had no siogle representative leader of the
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Muslim minority worth the name. This fact
has already been emphasized by me ealier.
On the other hand, such an organisation
was given representation about which Shri-
mati Indira Gandhi herself has said :

“By mixing up rcligion with politics,
the Jan Sangh has not only tarnished
the image abroad, it has also posed
a threat to our national unity. India
has been divided once and now Jan
Sangh is adopting a course which
will lead to a total disintegration.”

This clearly demonstrates contradiction
in word and deed and when such is the
state of affairs how can we have faith in
such methods of the Government ?

15 brs
The report of the Home Ministry says
that the Integration Council which met at

Srinagar on 27th June, 1968 has made specific
rec)mme ditions relating to communal,
regional and educational aspects and mass
media. In this connzction I wisa to point out
that the Sayidain Committee was of the cle-
ar opinion that the poison of hatred is sou-
ght to be injected into the minds of younger
generation through the text books in the sch-
ools and colleges and this has to be drasti-
cally reviewed. But nothing has been done
in this regard. There has been a more serious
bid at pushing out the idea of secularism by
an ideology of past-oriented sectarian idea
of Hindu Rashtravad: No attempt has been
made to counter this idea seriously.

It is an irony of fate that when some
steps are taken, they go against the minor-
ities. On the recommendation of the Natio-
nal Integration Council, action was taken
against the so-called objectionable writings
in the press. What is the result ? Out of 52
papers against whom action has been taken,
48 papers belong to the minority community.
Adding insult to injury, there has been disc-
rimination also. In the case of some papers,
the matter of objcctionable writings was
taken up by the Press Council which was
satisfied by getting an explanation or regret,
as in case of ‘Mother India,’ while all the

MARCH I3, 1969

Home Affairs) 272
other papers of the minority Community
were dragged to the court of law, not only as
regard their writings after the said recomm-
endation of the Integration Council but
even about what was written earlier.

It is said in the report that the Raghu-
bri Dayal Commission is under the examin-
ation of the Government of India This was
the first commission of inquiry appointed
after 20 years of clamour for judicial enquiry
made after every communal riot. But this
was not the sort of commission that was
desired. Right from the time of its appoint-
ment, Muslims had their own apprehensions
and now when the report is out, they have
been proved correct. The commission rai-.
sed many all-India issues, but failed to dea.
with them satisfactorily. It never called any
leader of all-India staturc from the minority
community to give evidence. The report
seems to be bureauccatic and partisan. This
has becn a standing grievance of the mino-
rity community, supported by many national
leaders, that the officials and the police have
almost in all cases failed in their duty of
maintaining law and order and that the pol-
ice and officials have either been silent spe-
ctators or have taken a partisan attitude
during riots. This fact has also been very
emphatically emphasised in the report of
prominent members of Parliament namely :
shri Amrit Nahata, Shri Shashi Bhushan,
Shri K. R. Ganesh, Shri Ram Swarup and
Shri Harii Krishna afier visiting Allahabad
during the. last year. But all this has not
been taken into consideration by the comm-
ission, and the Commission gives the burea-
ucracy a clean chit, without any understan-
ding of the root cause of the riots and the
behaviour of the officials. The commission
has failed to go deep into the well-planned
and organised conspiracy with regard to
riots and unmask the culprits. It has failed
t> realise that the pattern, the method, the
technique and the objcct, wherever the riots
have taken place, has been the same. It has

not tried to unedrstand who spread
rumours, who builds up tension, who
propagates hatred and also who has the

organisation cadre and resources to plan
large-scale riots.

In conclusion, I would strongly
that a commission should be set up *-
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Government, on the lines of the Gajendra-
gadkar Commission, to go into the root
cause of the roits, the psition of the muslims
in ssrvicz, denial of economic opportunities
to them and to consider the backwardness of
the Muslim minority and make recommen-
dations to improve their educational, social
and economic position and suggest ways
and means to combat the roits hysteria.
On the basis of the report of such a com-
mission, steps should be taken to improve the
conditions of the minorities, so that India
may be a better and happier place to live,
as real sccular democracy.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, many
hon membcers hiove referred to the question
of the official language policy. This matter
has been extensively discussed in this House
when the Official Language Amendment
Bill was discussed. After that, practically
on all question days, we have discussed this
matter here. The policy of the Government
in this matter is well known. There may be
doubts here and there, and we do our best
to clarify those doubts. But when extreme
positions are taken—Mr. Kandappan took an
extreme position and Seth Govind Das took
another extreme position—there are difficul-
ties, and doubts arise in the minds of the
people. I will do my best to clarify it, so
that there may be no doubt about the offi-
cial language policy of the Government.

Our policy is of prolonged bilingualism.
The bilingual phase in the country has been
given a statutory shape by the amendment.
by the amending Act that we passed last
year. 1 would draw hon. Members’ atten-
tion-to the important aspect of the Act that
we have passed here in this House That
savs that English shai’ ~ontinue to be used
for the official purpose of the Union as
long as all’ the legislatures of non-Hindi
speaking States in this country do
not pass a resolution saying that use of
English should be discontinued. This is the
guarantee which is given by the statute of
this Parliament. Even after that if hon,
Members like Shri Sulaiman Sait and Shri
Kandappan say that we are trying to force
Hindi down the throat of unwilling people

, then it becomes something which 1
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15.05 brs.
[SHRI GADILINGANA GOWD in the Chair]

Here we have been saying that it is our
policy that Hindi should be progressively
used. We have also said that while Hindi
is progressively used for the official purpose
of the Union it shall be our endeavour and
it shall be our definite and firm policy to
see that no non-Hindi-speaking person who
is in the employment of Government shall
be put at a disadvantage because his mother
tongue is not Hindi. We have passed execu-
tive instructions and we have put it in this
statute. Also, while recruiting people to
the government service, for that purpose
also we have assured this House, and put it
in the statute also, that no non-Hindi-spea-
king person of the country shall be discri-
minated against just because his language
is not Hindi. When Hindi becomes the
official language of the country, of the
Union Government, then it is quite legiti-
mate that non-Hindi-speaking people may
feel that their interest may be in jeopardy.
But when these legal, executive and all other
safeguards are provided they should not
have any fear.

SHRI RANGA (Srikakulam)
are like the Telengana safeguards.

: They

SHRI VIDYA CHARAN SHUKILA : I
would request the hon. Member, Prof.
Ranga, not to bring in Telengana in this
bigger national issue. I will ask Shri Kan-
dappan or anybody to prove that a single
government employee has been discriminated
against (Interruption). 1 would request Prof.
Ranga to point out to us even one instance
where a single government employec has
suffered because his mother tongue is not
Hindi.

SHRI RANGA : But the editorials in
the Hindu are our guide.

SHRI VIDYA CHARAN SHUKLA : It
is our policy and we shall stick to it.

I would say that it is not only Hindi
that we want to eacourage. We wish to

vgderstand.

age all the reg | languages enshri-
ned in our Constitution. We are duty-bound
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to encourage them. That is why we made
a promise here before this hon. House that
we would make efforts to see that the
UPSC examinations are conducted in all the
Indian languages which are mentioned in
the Eighth Schedule of the Constitution.
Although there have been various difficul-
ties regarding moderation formula, modera-
tors, examiners and keeping the same stan-
dard in the examination, even then, with
our efforts and with the diligence of the
UPSC we have been able to introduce all
the languages of India which are menticned
in the Constitution for two compulsory
papers of the all-India examinations—the
essay paper and the general knowledge
paper. Thisis a very important cvent in

he language policy of the Government and
(h: effect of it will be known to the people
in general only after it has been practised
for some time. Its effect or its importance
is not judged by the hon. Members bzcause
they do not realise what important changes
it is going to bring about.

In the universitics, whenever there was
an effort to introduce the regional languages
as the medium of instruction lot of people
would turn up and say that they do not
want their sons to go without jobs. they do
not want their sons to go abegging and that
is why they want to give them education
only through English because only through
English thcy can get jobs. Now we are
providing that intelligent perple, competent
studen.s, who may not have an opportunity
to learn the various subjects through the
medium of English, can learn them through
the medium of Oriya, Hindi, Marathi, Guja-
rati, Bengali. Tamil, Telugu etc,, go up to
the UPSC, pass the highest examination of
the UPSC and go to the highest civil service
of the country through the medium of a
regional language. There would be no
further bar. It is true that the students had
to acquire proficiency in English and then
they could come up in the services, but now
with this step, this picture will be entirely
changed. In a few vears to come, we hope
that in all the subjects in which. the UPSC
conducts examinations, we shall be able to
introduce the examination through the
regional languages.
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Some points were made regarding the
Commissioner for Linguistic  Minorities.
As the House knows, the Constitution
was amended, and in the Constitution
itself we have created this office of the
Commissioner for Linguistic  Minorities
and he has been given the duty of looking
after the linguistic minorities in the various
States of the Union. This organisation of
the Commissioner for Linguistic Minorities
sends out its inspectors and Assistant and
Deputy Commissioners, and the Commissio-
ner himsclf goes out on tour and when they
receive complaints they go and sec and then
persuade the Siate Governmients to give
educational and other facilities in the admi-
nistrative ficld to the linguistic minorities in
various States.We know that some resistance
has been mct in this regard in various parts
of the country, but that is much less now.
This organisation has bcen able to do a
good deal of work. Whenever the work has
not been complete, we shall endcavour to
sce that the work is complcted.

For instance, about the Urdu language,
we have had troubles in some States like
UP in particular. But we are sure that now
we shall be able to overcome that trouble.
As far as the problem of the Urdu language
is concerned, the House knows that Govern-
ment themselves issucd a special statement
regarding the position of Urdu in this
country. But I mav say here that the main
damage to Urdu or even to Hindi has con.e
because some pcople tend to mix up the
language with religion. Urdu is not the
language of any religious group. nor is
Hindi the language of any religious group.
But here in this House or elsewhere, some-
times we see that this attempt is made or at
Icast opinion is divided on these lincs some-
times, which in my opinion is an extremely
unfortunate situation, because just like any
Indian language, Urdu has the highest tradi-
tions of literature and it is respected. and 1
can say that as many non-Muslims respect
Urdu and use Urdu as the Muslims them-
selves,  Still, if the interests of Urdu are
harmed, it is not because the people- of
India do not like Urdu but because some
people have mixed up language with reli-
gion, may be unwittingly. They may be
loving Urdu but they mix up Urdu with



217 D.G. (Min. of

religion and that is why the whole diffi-

culty arises.

SHRI S M. BANERJEE ( Kanpur) :
Nobody has done that. I know Urdu and
I know Bengali also.

SHRI S. KANDAPPAN (Mettur) : Let
him make his argument.

SHRI VIDYA CHARAN SHUKILA :
In the samec way. the Hindi language also
is somectimes nuxed up with religion. So,
I would request that the question of language
must be kept completely aloof from these
religious matters, because the two have
nothing to do with each other. The language
of a person dues not depend upon the reli-
gion and the religion of a person does not
depend upon the language that he speaks.

SHRI EBRAHIM SULAIMAN SAIT :
Why should Government not give official
recognition to the Urdu language and de-
clare it as the second regional language in
UP, Bihar and cther States ?

SHRI VIDYA CHARAN SHUKIA :
Any language can be dcclared as the second
regional language of any State provided it
mects the criteria that have been laid down,
namely that a certain percentage of the
population must speak that language; if that
percentage is reached, Urdu can be declared
as the second regional language of UP, but
that percentage of the Urdu-speaking people
is not available in UP, and that is the whole
trouble. There are large chunks of areas in
UP where there are people who live whose
mother-tongue is Urdu, and there educa-
tional and other facilities should be provided
to them,

SHR1 SHEO NARAIN ( Basti ) : They
are there. Even this morning the Chief
Minister of our State has made a statement.
We have read in the papers about it He
has mentioned Hindi, Urdu and English.

SHRI VIDYA CHARAN SHUKLA :
Another question on which some hon.
Mzmbars spoke, particularly my hon. friend
Shri Ebrahim Sulaiman Sait and. Shri Man-
dal, was regarding the Goverament emplo-
yees. 1 have had the honour of making.a
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statement here the other day which gave
out the policy of Government regarding
these employees who were involved in the
illegal strike of 19th September. There has
been a little confusion about the temporary
employees. I wish to clarify this point. I
shall not be able to say exactly when and
how and which category would be included,
but I would again emphasise our intentions
here. Our intention is to see that all those
Government employees who were discharged
because of participation in the 19th Septem-
ber strike are reinstated unless there are
aggravating factors to prevent that kind of
reinstatement. What ate those aggravating
factors ? We have already said that those
aggravating factors would mean violence,
active instigation etc. Here, our expectation
is that barring a few dozen employees. all
of them, whether temporary or semi-perma-
nent or pecrmanent would be included and
would be reinstated.

SHRI ATAL BIHARI VAJPAYEE :
When ?

SHRI VIDYA CHARAN SHUKLA :
We have already issued instructions.

SHRI ATAL BIHARI VAJPAYEE : Is
the hon. Minister awarc that not a single
temporary employee has been taken back
on duty so far ?

SHRI1 S. M. BANERJEE : May I make
one submission ? I appreciate the statement
and the clarification on the 13th and 14th
of this month; after the statement and
clarification, the Government orders were
issued on the 16th March. Unfortunately,
those orders do not cover temporary emplo-
vees. We are very happy at what the hon.
Minister has stated. .

SHRI' S M. JOSHI : Amended instruc-
tions should be issued.

SHRI S. M. BANERJEE : We were
very happy to hear from the hon. Minister
that barring a few dozen employees, all the
others would be taken back. Wc hail that
decision throughout the country, But 1 may
point out that after the orders of the 15th
March were issued, of which 1 have a copy
and { am sure the other Members also have
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got copies, we find that those orders do not
cover temporary employees. Various autho-
rities zre using these orders to say that only
permament employees who participated in
the strike could be taken back. 1 would
request the hon. Minister to see that the
same orders which were made applicable to
the permanent employees who were suspen-
ded should be made applicable to these
temporary employees also. That is our ear-
nest demand.

st g@o TR0 WA | HIIHT AV AT
¢ Sud gurgT QY Far € q3ar 1 AfwEw
WgT F arg ag @ Nfer 5 3a
wredifear ffay fr dfees sfceima &
AT #7T § 1 ggi WY gler AGYT Aav 2
g g AT ) Ufqeq gfreedvoa %3 3T

SHRI VIDYA CHARAN SHUKLA :
We have indicated our basic policy and we
shall take all these things into account
Our basic policy is one of sympathy: our
basic policy is onc of being liberal towards
the Government employees and we wish
that the least number of Government emplo-
yees should be out of their jobs, We do not
wan! that those who suffered on account of
the illegal strike should suffer continuously
and for ever. That is why we have embarked
upon this policy of liberalisation. Here,
there are many points which have to be
considered and settled, and we are trying to
do that. The temporary employees who were
discharged have to be reinstated; the ques-
tion would come about what would happen
to the period when they were out of job...

SHRI S. M. BANERJEE : Already it
has beon decided to treat it as extraordinary
leave with or without pay.

SHRI VIDYA CHARAN SHUKLA :
We have to settle all these things in consul-
tation with the various authorities, and we
are trying to do that.

SHRI ATAL BIHARI VAJPAYEE :
Let him take a policy decision.
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SHR1 VIDYA CHARAN SHUKILA : 1
do not know whether any temporary emplo-

yee has been so far taken back or not...

SHRI ATAL BIHARI VAJPAYEE :
Not a single one has been taken.

SHRI VIDYA CHARAN SHUKLA :
But it will be done: there may be some
delays here and there, but delay does not
mean that it will not be done.

SHRI S M. BANERJEE : Not even
permament employees have been taken back.
In the Delhi Administration, not a single
one out of nearly 2000 permanent employecs
who were suspended has been taken back
as yet.

SHRI VIDYA CHARAN SHUKLA :
As far as this particular matter is concerned,
I would request hon. Members to be a
little patient. Our basic policy is known to
them, and 1 am sure they are in agreement
with our basic policy. It is only a matter of
execution, and I am quite sure that after the
execution of this policy is over, they will all
be happy about the execution.

Some hon. Members, particularly Shri
Lobo Prabhu, mentioned about foreign
missionaries and our policy towards the
foreign missionaries. It is absolutely wrong
and a distortion of facts to identify foreign
missionaries with minority Communities.
The foreign missionaries must not be identi-
fied or mixed up with minory communities.
Our policy towards the foreign missionaries
is the same as towards any foreigner. We
do not distinguish between foreign missiona-
ries and forcigners like that. We want to
deal with the missionaries in the same way
as we deal with any foreigner. Our policy
regarding the minorities is well known. If
the Christian community want priests, priests
can be had from their own ranks. It is not
necessary to import foreigners for that
purpose. But if the foreign missionaries
come and they are doing jobs in hospitals,
leprosy hospitals, or doing such jobs for
which we do not find enough Indians today,
they are welcome to do so. There are thou-
sands of foreign missionaries working in
hospitals.
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SHRI LOBO PRABHU (Udipi) : It is
an internal matter. Under article 25 the
choice is with us and we want foreign
missionaries, just as you wunt foreign ex-
perts for your factories. That should not be
denied to us.

SHRI VIDYA CHARAN SHUKILA : I
am sorry, we cannot subscribe to this view
point.

SHRI ATAL BIHARI VAJPAYEE :
They want religious know-how !

SHRI DHIRESWAR KALITA ( Gau-
hati) : What about foreign money ?

SHRI LOBO PRABHU : Have you no
sense of obligation to those who have served
you ? I challenge anybody in this House,
there is no community which has served you
more than the Christian community, and
these foreign missionarics are our main-
spring. Let us admit that.

SHRI S. A. DANGE : The missiona-
ries and the community are not the same
thing. Foreign missionaries are not wanted
here.

SHRI LOBO PRABHU : That is your
opinion. If I say that ccrtain types of
Hindu practices should be done away with,
how would you like it ?

SHRI VIDYA CHARAN SHUKILA : I
would reques: Shri Lobo Prabhu not to get
excited on this.

SHRI LOBO PRABHU : I have to get
excited.

§HRI S. M. BANERJEE : Excitement
at this age is dangerous.

) SHRI VIDYA CHARAN SHUKLA : It
is .our view that the Christian population of
this country is a great asset to this country.
T.hey‘ have never lagged behind any commu-
oity in patriotism to the country or in the
welfare activities of the country. But, as the
hon. Member, Shri Dange, has said, we
should not mix up the Christian community
here with the foreign missionaries. They are
two different things.
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SHRI S. A. DANGE : May I point out
that in my young age the foreign missiona-
ries who were running the college compelled
me to pray and learn the bible. When 1
grew up, I fought against it and stopped it.
Why are you trying to revive that ?

SHRI LOBO PRABHU : You ought to
be thankful to the forcign missioparics. But
for them where would you be ?

SHRI S. A. DANGE : 1 would have

been better.

SHRI LOBO PRABHU : It remains to
be scen.

SHRI S. A. DANGE : 1do not want
to be taught by them.

SHRI LOBO PRABHU : Be grateful to
them for what they have done.

ot fowt (dfaw) : & § wy ek
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SHRI VIDYA CHARAN SHUKLA :
Our policy regarding foreign missions is
progressive Indianisation. We want these
missions to be progressively Indianiscd. We
want more and more Indian priests to take
the placc of foreigners. We are following
this policy with due regard to the requirc-
ments of the situation. We do not want to
force it on them. We want that it should be
done with grace, with agreement. We do
not want to create any issue about foreign
missionaries here and there. But what we
desire is that when there are Indians, very
loyal, good, faithful Christians available to
do the work here, we should not have
Americans and others coming over here and
working in the missions, because it is a
work which the Indians themselves can do
very well.

Then the question of foreign money
with these missions was raised.

SHRI JAIPAL SINGH (Kbunti) : I am
sorry to interrupt, but I would like to have
a clarification. There are missionaries of
two types--cvangelists, those who come here
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to proselytize, to convert, the other is a
technical expert. Do the government say
that just because they are non-Indians there
will be an embargo on them also ?

SHRI VIDYA CHARAN SHUKLA :
No, Sir I have already indicated that those
people who possess such expertise, or such
qualifications which are hard to find hcre,
if they come here and do the work for
which we do not find enough Indians, or
we do not have Indians at all, we allow
them to come here and do the work. It is
not that we put embargo on such ,eople
also That is why there are several people
who come here and they are doing the work.

SHRI RANGA : May 1 ask for a
clarification ? There arc famous hospitals
like that in Vellore and we have some
hospitals, even in my village. wher. a num-
ber of doctors are nceded and they also
happen to be missionaries 1n the sense that,
on Sunday, they go out and deliver sermon
if they arc asked to do so. Arc we going to
put an embargo on such people ?

SHRI VIDYA CHARAN SHUKLA :
We don’t. There is no question of embargo
on such people.

ot gEEAT wER (2rg3) ¢ FeAW
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SHRI RANGA : Even then, you do
not have a Vellore Hospital everywhere else.
It is a unique hospital; cveryone knows it.

SHRI S. KANDAPPAN : In
Vellore Hospital the charges are not high,
It depends on the capacity of the man to
pay. If heis a rich man, he is charged

, more and, if he is a poor man, nothing is
charged.

oY geEwliE wiea (FRmar ) ¢
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SHRI VIDYA CHARAN SHUKLA

As far as the question of reccipt of funds
from abroad by foreign missionaries is con-
cerned, we have got a list of socicties and
such societies can receive these funds
and there are also Government to Govern-
ment agreements in  respect of which such
funds come. In any case, the cntrie ques-
tion is under rcvision. Wc are trying to
find out how best this matter can be tackled.
Thc hon, Home Minister has a'rcady indi-
cated that he will make a statement about
the matter and, 1 think, this mateer will
also be covered by that statement.

Then, there is a small question of rese-
rvations for scheduled castes and scheduled
tribes in the Government service. Here,
although certain provisions were made
right from the beginning, some difficulties
were faced. The Commissioner of Sceduled
Tribes and Scheduled Castes has pointed
out those difliculties to us from time to
time. Unfortunately, this honourable House
has not been able 0 find enough time to
discuss the Report of the Commissoner.
This Report has been presented to the ho-
nourable House year after year. But 1 do
not think any discussion has taken placc in
the last two years. | would indicate here,
to further improve the situation regarding
the reservations and to see that reservations
are properly adhered to and they are pro-
perly uiilised, we appointed a committee
in our own Ministry to devise and suggest
methods so that this could be implemented
properly They have given their report and
we arc implementing that report and, I am
sure, with the full implementation of the
report, the situation will further improve.

§t gesod wwe ;IS FEET
FATHF QT AT
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oY nyg famd (g7) : & anwr @
g, am dsr g )

o famr g ges o aT wfd, A
FTTHT HAT 2 |

stagfaaa: ghadt gMefe
218 g% atwr fear &1 Aze g0 MG
g:d=ma 9T ga gaAr &y qar @d
@ £ & wAar srgar § & g9 war-
A7 F &7 Jx Fgg N ag AEr g &
ST FFZT AV AT FrAT K q@T A7 A1
2 a1 ag 59% QT § AT FT g% 7 9H
T FT @t o A F T gEd DA
# am aqm 2

ga Y Xag M @A A § 5
AT dlo Mo Godlo F AVAT F198 & T
Gz 1€ F wargl ¥ W fzag T w3
& a1 fear a1 qar @od oo qia FI
aFar § AT g9 gNgT & 314 9% ¥ q2
&gy ? AT sraar a1 § g1 agiey &y
w97 fqmar smgar

SHRI VIDYA CHARAN SHUKLA :
The C. B. 1. does comc into our purview.
But I thought the hon. Member was inter-
vening on the subject that I was mentio-
ning. °

s ag famd : @Y fad qar g fe
TF HHiowg F AT A(AT § AT ALY

ot fagr wrw gew : @gT @ DA
adY 4 afpr #3 Frar a1 & fag
fagg qx & R grg ...

o) qyg famy : ¥4 A7 F amar }
81 g% aritam ax & a0 AgEg

fagam
ot fawr wrw gew : qE fad )
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SHRI Y. B. CHAVAN : The hon.
Member has raised a point. Certainly it
will be dealt with. But I would give him a
piece of information. The CBI is an inves-.
tigating authority for Government of India.
It undertakes investigation provided the
concerned Ministries give them information
and ask them to start the investigation,

ot vy faad : ar gw a@aw A
2asy i-Fgg qydawd azar g ?

SHRI Y, B. CHAVAN : I do not say
that you arc debarred because you are a
Member of Parliament and you are free to
approach any authority. But the normal
functioning of the CBI is that it under-
takes investigation when a certain compla-
int is made to them......

st Ay famd : smarzm aE) wY
yFIzy gfwar A g aFd ) e
g e qigT Jrar F Frag qrd gy

g

) amaravia  wegrw :  famgw
agi & Afeq gz dime diw g @

agi g

stagfaad : & ga & @iy 8 A
fagar

S gumATa SeErm o Sigardd)
3a fafaet 3 wi sfaar @ @ gw
FET HU )

SHRI JAIPAL SINGH : Hec was talk-
ing about reservation. I want to sec some
clarification here. He confesses, and rightly
so, that the ratio fixed for the Scheduled
Castes and Scheduled Tribes has not been
implemented. He has again given us ano-
ther promise. We have been getting promi-
ses for the last 20 ycars committees, this
and that. I want to ask a straightforward
question......

MR.. CHAIRMAN : He said that the
report had not been discussed here.
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SHRI JAIPAL SINGH : The point is
this, I have struggle with the Railway
Board and the various General Managers.
When it comes to building railway lines, it
is the poor Adivasis who have to give away
th:ir land and make a permanent way. But
when it comes to employing them, they are
asked to go to Calcutta, Bombay and so
on. Now there are mobile commissions,
They go to the arcas. Instead of somebody
going from Ranchi to Calcutta...

MR. CHAIRMAN : What
fication that he wants to seek ?

is the clari-

SHRI JAIPAL SINGH : He talks »f
difficultics. What are the diffculties. Let
him tell us the diffculties.

SHRI VIDYA CHARAN SHUKLA
1 will say here that, in spite of our instru-
ctions, in certain departments or Ministri-
es or in certain outlying offices. these ins-
tructions werc not complied with or some
lacunac werc found in those instructions.
These instances have been brought 1o our
notice by the Commissioner for Scheduled
Castes and Scheduled Tribes. We studied
the report and we found out where the

lacunae were, what were the difficulties
being faced, and we hive appointed a
Study Team. They have gone into

the whole thing and they have suggested
the corrective method We are following
that and we hope that we will be able to
correct it by and large.

I will conclude by mentioning a small
point regardiug Union Territorics The hon.
House knows that the Union Territories
have come to be created not because of the
desire of the Government of India to cre-
ate them but because of very special histo-
rical reasons or sometimes very special local
situations Hs=re our policy is that we sho-
uld see that these Union Territories come
up to the level of the rest of the country or
even go ahead as far as developmental
spheres are concerned, and we ared oing our
best to do that. H:re, sometimes, demands
are made for Statehood. We are going to
discuss this subject at 4 O' clock as far
as Himachal Pradesh is concerned. But
I would say that, by and large, it si
our policy that these Union Territories
should be made into States or merged
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with the adjoining States as soon as the
conditions are appropriate for that. We do
not want to continue with the Union Terri-
tories except in very special situations like
the Union Territory of Delhi, which is the
national capital or Laccadives or Andaman
& Nicobar Islands which have special geo-
graphical position.

Having said this, T would submit that I
have covered many of the points raised by
the hon. members, and the rest of the point
would be covered by the Home Minister,

o gEaRtT we . § 74 ageT
¥ qgm Fgar §-wig @Az {9 39 19
gAY, 79 AT @igr ITF @ F
@) gasr Hfqa-ufafFig oc fadss
QA qIE & 'Y & DA wari ¥ g9 493
HETq AFT? Fq1gg AzEg ¥ WY
gy M€ faggg 5T faar & ?

ot fagr wTm gaw T F @I A
FigY 9 fe=Y asgsr afafq & a0
g€ &, fyad mada gs@aNT aed @
Wagsr ¥ sqF ATy A g A
dm w7 7¢ §, fo A ag w31 ghwe
g fr ®a ¥ gu 57 ¥ FT AFT )
afed WA FIFIT N g3 Afy 2
fEsAgun 57§ Fo1 3 @y afar g
frea ¥ gg w3 aw s, AfFa seg
& qu & ;AT

SHRI S. M. KRISHNA ( Mandya ) :
Shri Chavan presides over a Minis'ry which
has earned a notorious reputation for creat-
ing problems where there are none and for
not solving prohlems where they are in
plenty. After the year 1967 the federal
aspect of our Constitution has been put to
repeated tests. The founding-fathers of our
Constitution, I am afraid, had not visualised
that in India a time would come so soon
that in about two decades the congress
monopoly of power would be shatterd and
non-congress governments would come into
being in very many States. The time has
come for all political parties in this country
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to pool their resources and heads together
and think about solving the deteriorating
relationship between the Centre and the
States.

Day in and day out we hear gricvances
voiced and g:nuinely voiced by non-congress
Governments and non-congress Chief Minis-
ters that they are not getting a fair deal
from the Central Government. And, having
been inspired by such opinions given by
non-congress chief ministers, it has to be
said to the credit of the congress Chief
Ministers also, at least some of them, muse
tered enough courage to question the basis
of the Centre-State relationship. I would
like to quote the views of three Chief
Ministers which have been made public. Of
course, Shri Annadurai of revered memory
was the first ope to question the basis of
this relationship. There are also two Chief
Ministers representing  two  non-congress
States--reprcsenting two different ideologies.
One is Shri Namboodripad and the other is
Shri Singh Deco representing Swatantra
ideology. Both of them are not happy
about the existing state of things in this
country.

Shri Singh Deo said :

*“The federal system had worked fairly

well but there is need for some
changes to ensure more harmonious
relations between the Centre and
States.”

Shri Namboodripad said :

“This calied for a fresh approach to
the federal system enshrined in the
Constitution.”

Now, I come to another Chief Minister who
happens to be Coagress Chief Minister. He
does not represent any particular ideology
because Congress does not have a particular
ideology in this country. Shri Nijalingappa
stands for the kirchedi. Name the brand
‘and you will find the brand in the Congress
party. Mr. Nijalingappa was the person
who coined this term ‘kitchidi’ Government
in States.

Now, we come to the suggestion which
was made by very many including one of
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the ex-Chief Justices of our country--Shri
Gajendragadkar who called for ‘the creation
of a statutory machinery to rcgulate the
Central-State ties.”

The Law Ministry which went through Art.
263 of the Constitution felt that the Consti-
tution does not visualise any machinery for
regulating the Centre-State relations. I
quote from an editorial in a sobre ncws-
paper in this country on this particular
aspect of Centre-State relations. I quote

from the Free Press Journal of Bombay :

“‘But it requires a larger vision than
what the Union Law Ministry has
shown. In other words, the Union
Government must rise above its own
party pride and sense of power and
show more concern for the country
and its unity.”

So, what do we find when we just look
around this country today ? There is unrest
everywhere; there is restlessness every-
where. There is no sector or segment of
the population in this country today which
is satisfied with the things that are going on
in this country. There is restlessness in
Telengana--call it progress; there is restless-
ness in Vidarbha--call it progress; there is
infiltration in Assam and restlessness in
Mysore--call it progress. In the name of
progress, do not try to put problems in the
cold storage. As [ said in the beginning,
the Home Ministry does not believe in
solving any problem. My friend Mr. Patil--
I am glad he is present here--mentioned
about the Mysore--Maharashtra border
dispute. I know this is a very sensitive
point and Shri Chavan has a direct responsi-
bility on this dispute. Who asked for the
creation of the Mahajan Commission? Did
any leader from Mysore State ask for the
creation of the Mahajan Commission?

AN HON. MEMBER : Shri Nath Pai.

SHRI S. M. KRISHNA : Not that I
know of. 1t was the three bigwigs of the
Maharashtra Congress Committee. Shri V.
P. Naik, Chief Minister of Maharashtra, on

- the 14th March, 1966 stressed--and [ quote:

that the Maharashtra-Mysore
boundary dispute and Goa’s merger
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with Maharashtra should be decided
before the end of this year.

Shri Naik was ceplying to the debate in the
Legislative Assembly on the Governor's
Address.

Again in the Governor's Address, it was
stated :

The Central Government should
apply itself immediately to the
Mysore--Maharashtra boundary issue,
Goa and Nager Haveli issuec and
Krishna--Godavari water dispute and
find solutions before the end of the
year.

Complementary to these statements. the late
Shri Vinayak Rao Patil, President, Maha-
rashtra Congress Committee, addressing the
General Body. urged the Centre to solve the
boundary dispute between Mysore and
Mabharashtra ... ... etc,

So, it was not Mysore's creation. It was
at the persistent demands made by certain
Maharashtrian Congress leaders as well as
leaders of the Opposition that the Mahajan
Commission came into being. Why did you
appoint this Commission? You knew in
the very first instance that Kerala was not
going to appear before the Commission.
They boycotted the Commission. In spite
of the fact, you insisted and you put the
late Justice Mahajan to the agony of going
through the whole process and studying this
problem and finalising his report. I am
not leaving out Shri Chavan. In the Cong-
ress Working Committee meeting on
6. 7. 1966, in the absence of Shri V.P. Naik,
Shri Chavan said:

Any attempt to by-pass the earlier
decision would do great harm.

What was the earlier decision? The earlier
decision of the Congress Working Commi-
ttee was that a Commission should be
appointed to go into the boundary dispute
between the two great neighbours, Maha-
* rashtra and Mysore. The Working Commi-
ttee, he said, had decided in favour of a
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one-man Commission after considering the
pros and cons of the problem.

After considering the pros and cons, the
Working Committee had decided that a one-
man commission be appointed. At that
stage, a suggestion was made that a three-
man commission could go into this question
but at the instance of Maharashtrian
leaders -1 submit with great respect 10
them; I am subjcct to correction also--that
a one-man commission must go into that, it
was decided upon. Then it ‘was a national
decision and should be implcmented as
such’--1 am quoting Shri Chavan. *Mahara-
shtra was fully prepared to atide by it
This is dated 6-7-66. Shri Chavan categori-
cally stated that it was a ‘national decision
and should be implemented as such’ and
Maharashtra was fully prepared to abide
by it.

SHRI ANANTRAO PATIL : On a
point of clarification. What was wrong in
asking that a one-man commission should
be appointed and that the decision should be
binding ?

SHRI MADHU LIMAYE: Without
terms of reference ! The terms of reference
should have been decided.

SHRI S. M. KRISHNA : The point
raised by Shri Madhu Limaye, the terms of
reference, did also come up before the
Congress Working Committee.

What has been the attitude of Mysore ?
Let us go by stages. First, we opposed th.e
appointment of a commission. Public
memory may be short, but 1 would recgll
that there was an agitation sponsored in
certain parts of Mysore State where thcx at
the very inception opposed the consti!ut!on
of a commission. They took up the position
that the border betwecen Maharashtra and
Mysore, for the time being at least, is settled
and let us not reopen it; you will-be open-
ing a Pandora's box. But nobody listened
to this word of counsel. They still insistgd.
and Shri Nijalingappa, who was then Chief
Minister, speaking to newsmen on his returm
from New Delhi, made it clear that the
report of the commission would have to b¢
the last word oa the d
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the appointment of this commission, but the
Congress Working Committee pinned him
down to this position. Then he comes back
to Bangalore and tells reporters, and
through them, the people of Karnatak. that
“after all, how long can we go on fighting on
such issues?” The Congress Working
Committee decided to appoint the commi-
ssion and the Chief Minister of Maharashtra
was wholly satisfied with it as a solution.

1 come to the other aspect, the recent.
riots in Bombay. The Shiv Sena, which I
call as a hydraheaded ‘monster, has raised
its ugly head in this country. Following it,
there could be a number of other senas,
parochial in outlook, destructive in purpose.

Shri Patil was airing the grievances of
Maharashtrians in Bomvay. We sympathise
with them. If 3,000 families go into Bombay
everyday, we could very well understand
the plight of the genuine residents of Bom-
bay. But for that, are you going to penalise
and send away the South Indians residing in
Bombay? Is Government going to sit quiet
when Bombay is burning? Who is responsi-
ble for it?

Mr. Chavan and Shrimati Indira Gandhi
who occupies the first chair in the Treasury
Benches are responsible. What kind of
agitation is this? They say: because the
Mjsore-Maharashtra  boundary  dispute
remains unsolved, we arc going to agitate
against the Union Ministers including Mr.
Chavan who comes to Bombay and Mr.
Desai: w* ‘e not going to let Mr. Virendra

_. ..inister of Mysore to come into
Bombay. We are a federal State. Unfortu-
nately in both the States there arc Congress
Governments. If Mr. Chavan who is presid-
ing over the Home Minister is not able to
br.ng about a settlement between two Cong-
ress Governments, would it ever be possible
for him to bring about a compromise or
sctilenent between the non-Congress and
the Congress Governments? I am not paro-
chial; I do not claim that Belgaum must
stay in Mysore Siate, come what may,
against the wishes of the people of Balgaum.
But for heaven’s sake do not keep this hang-
ing over Mysore and Maharashtra; find
some solution. How much more time do you
need to find a solution? Time is running
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out and people are not going to wait indefi-
nitely till Chavan and Indira Gandhi find a
solution to this problem.

There is another sin that basets our
democracy -increasing corruption. The most
recent statement made by Karunanidhi,
Chief Minister of Tamil Nadu in the Legis-
lative Assembly that the assets of ministers
and legislators will be placed before the
Assembly. Compare this with what happe-
ned in Mysore, When Mr. Nijalingappa
was the Chief Minister of Mysore he issued
notices to 67 leading men in public life ask-
ing them to give details about their assets.
Now Mr, Virendra Patil has taken over
after Mr. Nijalingappa had resigned and he
says: I am not going to move further in that
direction and I shall return back all the
documents received from my predecessor.
One has only to compare this with what
Mr. Karunanidhi had done when he had
come out boldly with his statement ....
(Interruptions) We must have the courage of
our conviction. Why are Congressmen
afraid of that? Why should they say, when
a demand is made to this effect, that they
had placed their assets before the All India
Congress Committee. Mr. Hanumanthaiya
makes charges against the Congress Presi-
dent and this Congress President is the
repository of all the accounts, etc. of the
ministers in various States ! There are
charges and counter-charges. The Santhanam
Commissions report had not been acted
upon. 35 Members of the State Legislature
and four Members of Parliament presented
a charge-sheet against the Nijalingappa's
ministry in Mysore to the Rashtrapati and
till today no reply has come and no action
has been taken. The Santhanam Commi-
ssion recommended that when ten legisla-
tors’ made a charge, that would have to be
gone into by a judicial or other authority.
Under the Lokpal and Lokayukt Bill, the
Prime Minister has not to be questioned
about her or his assets. What is so special
about the Prime Minister?

The Prime Minister must also be
brought within the framework of the Lokpal
and Lokayukta scheme.

MR. CHAIRMAN : Please conclude.
You have already exceeded your time.
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SHRI S. M. KRISHNA : Yes, Sir.
Anyway, at 4 O clock we are starting non-
official business.

MR. CHAIRMAN : Therefore, you
have to conclude so that I can call the next
hon. member.

SHRI S. M. KRISHNA : With these
few observations, I make a special request
and an appeal in the name of decency, and
in the name of smooth relationship and
good-neighbourly feeling betwesn Mahara-
shira and Mysore, that Shri Chavan has to
take a bold decision rzgardless of whatever
be the consequences of such a decision,
regardless of whatever be his reputation in
Mabharashtra as a consequence of a decisiow
which he is going to take as Home Minister.
1 appeal to him that he should give the
correct lead to this country.

Thank you.

SHRI A. K. SEN ( Calcutta-North-
West) : Mr. Chairman, Sir, 1 have been
listcning with very great interest to the
serious concern voiced by seseral Members
of this House on both sides about the grow-
ing unrest in the country, communal and
otherwise, particularly, the type of violence
which has erupted after the last mid-term
elections in certain parts of the country,
and the violence arising out of political con-
flict, resulting in deaths and serious injuries,
between rival groups and the consequent
bitter feclings generated between groups who
are politically divided, parties politically
divided and the in action which has been
exhibited in governmental quarters in tackl-
ing with the situation. 1 shall deal with
both tae communal and the political aspects
of this grave problem which appears to be
so potentially dangerous to our integrity and
to our future progress that it brooks no
further delay in having it completely tackled
and in seeing that the seeds responsible for
these troubles are destroyed before they can
become really dangerous.

Let us take the case of West Bengal
from where I come. Immediately after the
last mid-term elections, all over the city of
Calcutta, Durgapur and various other towns
and rural areas, clashes started between
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workers of rival political groups, political
parties, who had been working against each
other during the last mid-term elcctions.” In
the city of Calcutta itsclf, in one day 30
cases of assaults and several assaults
carried out by the bursting of bombs were
reported. 1 had gone myself to sce some of
these things.

AN HON. MEMBER : Bagh Bazaar.

SHRI A. K SEN : Not Bagh Bazaar; all
over. You do not kmow Calcutta, From
Tollygunge right up to Belgoria, all over,
there was violent outbreak and there were
clashes. I had myself secn the Chicl Minister
and the Deputy Chief Minister and brought
the gravity of the situation to their notice,
and I must say (hat they readily agrecd.
I think the Chief Minister himself suggested
that some of us, including the leader of the
Opposition in the West Bengal Assembly,
myself and the Deputy Chief Minister.
should issue a joint appzal against such
outbreaks which undermine the very basis
of our democratic processes Unfortunately,
two days later. I was informed that it was
not possible for the Government to subs-
cribe to a joint appeal. But Iam not so
anxious for a joint appeal, if appcals really
come and achieve their results. 1 must say,
and say fairly, that the Chicl Minister and
the Deputy Chief Minister did issue appeals
in their own names.

MR. CHAIRMAN : Th= hon, Member
may resume his speech on Monday.

16 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Forty-Sixth Report

SHRI BHALJIBHAI PARMAR (Do-
had) : I beg to move :

“That this House do agree with the
Forty-sixth Report of the Committee
on Private Members' Bills and Resolu-
tions presented to the House on the
26th March, 19.9.*



